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Reg i: t r atio n L. A. No .31 6 of 1989 

Rajesh ~,umar Sh i vhA re •••• Ar: pl ic t:! nt 

Ve.r s us 

Union o f India & Oth e r s •••• Res poncents 

Connected with 

Reg i qt r at ion O. A.No , 860 of 1991 

SEtish Chandr a Gupta • • • • App l ic .., nt 

Ve r sus 

Union of Indi a & Others ••••• · ResponC:e nts 

Con nec t ed with 

'·~is t r at i o n 0 • A • No • 6 8 5 o f 1 9 89 

Smt .lndra Lata • • • • • Applic:' nt 

Versus 

Union of India & Gthers..... Res ponde nts 

Connect e d with 

Registration (J,A. No.B64 of 1991 

Naus h e rvan Faruqui •••• Applica nt 

Versus 

Union of In dia & Others..... Respondents 

Hon.r~r.JL: tic e U.C.Srivas t a va , V.C. 

Ho n.Mr,A. B.Gort hi, ~&~ber (A) 

• 

(By Hon.Mr.Justice u .C.Srivast a va , V.C.) 

S hort . ques tion i s involved in this c ase. 

Th er e f ore we a r e deciding this c ase with the consent 

of th e parties. Since the simil~r ques tion i s involv€d 

in othe r three c ases, ther e fore Shri G.P.Agerwal, Advoca te 
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i s as ked t o assist us in a ll the c ases . Admit. l 
In all the c ases the a pplies nts appea r e d in 

the select ion t as t and quali'fied. They a lso appea r e d 

in the Viva Voce tes t and clea red the same. The 

respbnd e nts have not i s s ued the appOi nt ment l e tt e r s 
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This question has already b ee n dis cussed end order 

passed on 15th May, 1991 in L. A. No.936 of 1987 

Sm L. Re jkumari Sha rma Vs . Union of India. The order 

pas sed in that cas e tot a lly applies in e l l thes e 

.... 

four cases. With the a bove observations , the a ppl i cations 

are el ~owed a nd the rBs pondents are directed to hold 

an enquiry into the ma tter essociating the applic a nts 

with the same and in c ase no foul play on their part 

iS found they should. not have been deprived of the ir 

appointme nt beca use som~one has been foun d guilty. The 

enquiry should be completed within three months from 

the da te of communication of this order. In c ase the 

entire examination has been c~ncelled and none of those 

who appeared in the examination got the appointment then 

the a pplica nt; will have no cc-s e of t heir a ppointment. 

There will be no order as to costs. A copy of this order 

sha ll be pl aced on all the fil es . ' 

sd-
Member l~) Vice Chairm~n 

../ 
Dated the 30th Sept.,1991. 
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